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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH, BOMBAY

0A,.NO, 258/93 . <§E>

Shri Abhay Prabhakar Daptardar ess Applicant
v/s. |

Union of India & Ors. | ees Respondents

CORAM: Hon'ble Viece Chairman Shri Juystice M.S5.Deshpande

Appoarancsa

Applicant in person

Shri Ravi Shetty
for Shri ReK.Shetty
Advocate

for the respondents

QRAL JUDGEMENT ' Dated: 21.10.,1993
(PER: M.S.Deshpande, Vice Chairman) '

Shri Shetty points out that by letter dated
1649,1993 the applicant has been approved for appointment
to the post of Investigator {Mech.) on compassionate
grounds in relaxation of Aarmal procedure of recruitment
in terms of DOPT letter dated 30.6.1987. The applicant
states that he is willing to accept this appointment,

The respandents are directed to give the appointment
order in pursuance of this letter within two months

latest from the &ate of communication of this order.

2% With these directions the OA. is disposed of.
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VICE CHAIRMAN
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